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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
SOUTH DISTRICT COURTS COMPLEX, SAKET, NEW DELHI

OFFICE ORDER

Pursuant to the transfer & posting order no. 19/D3/Gaz.-IA/DHC/2024 dated
15.05.2024 of the Hon'ble High Court of Delhi, New Delhi and in partial modification of
this office order issued vide endorsement no. Judl.li/F.102/ South/Saket/2024/11136-
11162 dated 19.03.2024 and in exercise of powers vested in the undersigned, the
following Additional Sessions Judges are hereby authorized under Section 10-_(3) of the
Criminal Procedure Code, 1973 to dispose of bail/urgent applications pertaining-to the
Police Stations/investigating Agencies of the South Police District/Sessions Division of
Delhi as mentioned against their respective names, w,e_,f, 18_,9_5_,2024 till furthe;
orders. I ‘

S. Name of Name of Police Stations & Link Additional
No Judicial Officers Investigating Agencies Sessions Judge(A) (E)

5|-,_ Devend,-,3 Mehrauli, Malviya Nagar, Saket, A
1 Kumar Sharma, 5aFdal'Jal19 Eflflli-IVE, C-A-W- Cell Sh. Gaurav Gupta,
' ASJ-01 POCSO (South)-$Pe¢ielTe$kf°r¢e ef ASJ/Spl.Judge(NDPS)

( ) Delhi Police&E.0.W.Cell (South) -

‘" ”""" " Maidan Garhi, Sangam Vihar, *“V_'_”‘_’_“_““

Branch (South)

5h- Ajay Gargi Ambedkar Nagar, Neb Sarai,
3, A5-I (FTSC) Tigri, Hauz Khas, INA Metro M5_ Neha, A51 (SFTC)

(P0550) Station & Metro Station Ghitorni

N t :- V
(1% Sfnt. Laxmi, SJA,g_Bail and Filing Section, shall forward bail applications which

are filed through e-filing on the_ema_ilj_d_o_f tti_e;9nc_erne_d Cpurt cpntrelled bit
the Reader, as per duty rwe; The Reader of the c9n‘cerne_d c9_urt shall
maintain the filg_and__ensuI'e_prQp§r a_i1id_c9mpI§_l;§__l;LBhSmi&$i0" OF the $3m<"Z‘_ILQ
Smt_. Laxmionchange ofr r r f r i F I1 H ll I "

(2) All the bail ap_pli¢atiOn$.in the p_end_in9_ma;1:_eLs shall b_e dealt by the
;9_|i;;_¢-fli_¢;<j_cg;i_i'gs. Such bail/urgent applications in the matter pending in the
Courts of Additional Sessions Judges of the South District ma be filed in pdf

l id b lfl tdd ' f B il and Filin Section of theformat at the emai ' 0 8 _
South District. The said email id shall remain under th ntr l of Smt: Laxmi
Dayal,SJA,Bailand Filing,_South District,whos ll igrwag uch aila _ ic ions
on the independent email id of the concerned co ti me ly o r c .
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' (3) Whenever any of the judicial officers mentioned in Column A given above is on

/’
thejudicial officers placed immediately below the t ju i’ ial fficers mentio" ed

_ .. "gr _ - _ thorizontal line for the above purposes. ‘
.322, \
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If 7i Q Principal District & Ses ions Judge, South
Xv ' '

i%ie1i— i2\‘i'"I -\_ ~ ;~ --= |fi=.102/South/Saket/2024/ New oelhi, Dated: 51Lgzg
Copyforwardedfor information & necessary action to-

<;,.<a1

m\|O'IU'l-il>U-IN!-'

9

leave or unavailable due to any reason, the judicial officer whose name is men-
tioned in Column B against his/her name in the opposite column shall work as
his/her linkjudicial officer. In the event of both the said judicial officers being on
leave or unavailable, the judicial officer whose name is mentioned immediately
below the name of the concerned judicial officer within the same column shall
work as the next link judicial officer. in case, even the next link judicial officer
mentioned immediately below the name of the concerned judicial officer is also
similarly on leave or not available, the judicial officer whose name finds men-
tioned immediately below thereafter in the same column sha work as the next
linkjudicial officer for such duration for such purposes and so and so forth. The
two judicia_L_officers mentioned in the first horizontal. lin ha l be deemed to be

:1-*-

Saket Courts Complex, New Delhi

0

The Registrar General, High Court of Delhi, New Delhi.
The Principal District & Sessions Judge (i—i.Q.), Tis Hazari Courts, Delhi
The Officers concerned.
The Director, Directorate of Prosecution, Govt. of NCT of Delhi.
The Officer in-Charge Computer Branch (South), Saket Court New Delhi.
The Chief/In-Charge, Prosecutor, Saket Courts, New Delhi.
The In-Charge, Facilitation Centre, Tis Hazari Courts, Delhi.
The Secretary, Bar Association, Saket Courts, Delhi/New Delhi.
The Branch In-Charge, Filing Section, South District.

L10’ The Website Committee, Tis Hazari Court, Delhi.
11
12
13
14
15
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Reader to the Ld. Principal District & Sessions Judge (South)
PS to the Ld. Principal District & Sessions Judge (South)
PRO, South District, Saket Courts
Notice Board (through Care Taker).
R & I Branch for uploading on LAYERS. CV9
Guard File. 1 ‘

i

Principal District & Se ions Judge, South
Saket Courts Complex, New Delhi
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